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MINISTRY OF FINANCE 

(Department of Revenue) 

NOTIFICATION

New Dellii, the I.5thDecember, 2004

G .S .R  811(E).— In exercise of the powers conferred 
by clause (a) o f Section 8 o f the Conseiv^ation of Foreign 
Exchange and Prcvenliori o f Smuggling Activities Act. 1974 
(52 of 1974) and in supersession o f the N otification o f the 
G overnm en t o f  Ind ia , in  th e  M in is try  o f  F in an c e  
(Department of Revenue) No. G.S.R. 955(E) dated 19th 
December, 2003 except as respects thing.s done o r omitted 
to  be done before such  su p e rse ss io n , th e  C e n tra l 
Government hereby constitutes an A dvisow  Board for a 
period of one year, consisting o f :—

(i) Hon’ble Mr. Justice T. S. Tliaknr, C liainnan

(ii) H on’ble Mr. Justice O. P. Dwivedi, Member

(iii) H o n ’ble Mr. Justice P radeep  K andrajog , 
Member.

2. This Notification sk ill come into force w ith effect 
from 19th December, 2004.

[ F. No. 674/l/2003-Cus.-VrTt]

N. M. KRJSHNAN, Dy. S e^ .

Footnote :— TheNoUfication No. G.S.R. 955(E) dated 19th 
December. 2003 was published 111 the Gazette 
of India (ExtraordinaF), Part II, Section 3. Sub­
section (1) on llie 19th day of December, 2003.

n m  G I ■■■2004

I ' r in led  b \  th e  M a n a g e r .  (.leva. o f  In d ia  Pres?;, R i n g  R o a d .  M a y a p u r i .  N e w  D e lh i - 1 1 0 0 0 4  
a n d  P u ld i s h e d  b y  th e  C o n t r o l l e r  o f  P u b l i c a t i o n s .  D e i h i - 1 10054 .


